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CALLING ATTENTION TO A MAT-
TER OF URGENT PUBLIC IMPOR-
TANCE

ORDER UNDER SEkctioN 144 Cr. PC. IN
CERTAIN AREAS OF NEw DELHI

THE DEPUTY CHAIRMAN: Now
we come to the Calling Attention
Notice by Shri Bhupesh Gupta.

SHRI BHUPESH GUPTA (West
Bengal): I beg to call the attention
of the Minister of Home Affairs to the
promulgation of an order under sec-
tion 144 of the Criminal Procedure
Code last week in certain areas of
New Delhi with a view to banning
the demonstration of Central Govern-
ment employees before the Tome
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
Madam Deputy Chairman, the Sub-
Divisional Magistrate, New Delhi,
had received information on Z8th
March, 1967, that the Federation of
the Central Secretariat and Allied
Offices’ Employees had decided to
organise a demonstration outside the
residence of the Union Home Minister
at about 5.45 r.m. on 30th March. On
the basis of the information received
by him and keeping in view th2 ex-
perience of such demonstrations or-
ganised in the past, he came to the
conclusion that the unrestricteq hold-
mg of meetings, processions and dez-
monstration in the area bounded by
Kautilya Marg, Club Road, Aurangzeb
Road, Janpath, Rajpath, Vijay Chowk,
Dalhousie Road, South Avenue, Tin
Murti Marg was likely to cause ob-
#lruction, annoyance or injury to the
public. He therefore promulgated an
order under section 144 Cr. P.C. on
39th March.

'

I would like to draw the attention
of the House to the provisions of sec-
tion 144 Cr. P. C. wherein it has bcen
pravided that it 1s for the competent
Magistrate to take a view of the
material factg of the situations in
order to act under that section. Gov-
ernment do not ‘think that in the
present case the Magistrate exercised
his power wrongly.

1 would, however, like to suggest

for the consideration of this House
that the recourse to agitational
methods by Government employees

for seeking redress of their grievances
is an entirely unhealthy practice which
support from all sides of the House
is aware that a machinery has al-
ready been set up to look into the
problems of the staff, and they are
partners in the Joint  Consultative
Machinery. QOur common efforts
should be to work thig machinery in
a <pirit of co-operation. We ask for
support from alll sides of tte House
for ensuring the success of this ex-
periment.
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SHRI BHUPESH GUPTA: Madam
Deputy Chawrman, now this is the
usual Magisterial statement which has
been made in this House. One ex-
bected statement of a Ministerial
nature. After all, he was speaking to

Parliament, and not to somebody else
outside,

Now there are two aspects of the
matter. He said that somebody was
satisfied that a demonstration of this
kind might cause annoyance, and that
gentleman whoever he may be, kept
in view what had happened in  the
past. I should like to know what kind
of annoyance he or the Government
apprehended in this matter and on
what basis they came to the conclu-
sion that the proposedq peaceful
demonstration by the Government's
own employees here would have led
to what happened on November 7
last, would have led to a similar hap-
pening. I should like to know this.
And I should also like to know from
him whether the Metropolitan Coun-
cil or other Delhi authorities were
consulted in the ma‘ter before taking
a decision of this kind curtailing the
fundamental rights of the Govern-
ment employees to come in a proces-
sion and to press their demands or
to voice their demands. I should
also like to know why the Govern-
ment Jid not take into account the
fact that Parliament was 1n session
and that action of this king was liable
to be a kind of disrespect to Parlia
ment in the sense that the Govern-
ment was acting arbitrarily, in an au-
thoritarian manner when Parliament
was in session and could be easily
seized of the entire matter. Not only
that. The Government did not make
any statement about this matter un-
til today, till after we had given
notice of it. Therefore, all these
things need to be explained. Do 1
understand that the present Home
Minister is afraid of facing g massive
demonstration ot his Government
employees peacefully appearing bhe-
fore his house and making their voices
heard in the manner in which in
every democratic country this is done
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[Shri Bhupesh Gupta.}
in certain circumstances like this?
I should like to know this. Or do I
understand the annoyance in  ques-
tion to mean annoyance to our Home
Minister and certain top officials? 1
should like all these things to be
cleared. Besides he has chosen this
occasion to gratuitously make a state-
ment or issue a sermon—shall we
say—about what he considers to be a
healthy practice or an unhealthy
practice on the part of the Govern-
ment employees. Well, fortunately,
many Government employees, today,
at the State level are outside your
reach at the State level. And what is
wrong there? Any other arrange-
ment that may exist does not pre-
clude the need for a demonstration of
this kind. Demonstration does not
mean that any such machinery cannot
come into operation. Besides, we
would like to know why the Govern-
ment had allowed the grievances to
accumulate instead of dealing with
them by meeting the Government
employees who have been waiting
patiently for months and months in
order to get a sympathetic considera-
tion by the Government which would
produce some results and make some
difference to their daily life. There-
tore, 1 say the manner in which the
Government hag functioneq is en-
tirely atrocious and arbitrary. Does
the Government think that when
Parliament is here, it can be treated
in this manner? When Parliament is
in session do they think that they can
behave like dictators in this matter?
Delhi is not their private property.
In fact the people of Delhj had re-
jected them outright.

THE DEPUTY CHAIRMAN:
him answer your questions.

SHRI BHUPESH GUPTA: I know
he will give his reply. I say the peo-
ple of Delhi have rejected them
crushingly. The people of Delhi have
done it. Except for one M.P. nobody
could be elected and in the Metropoli-
tan Council their party . . .

SHRI ARJUN ARORA (Uttar Pra-
desh): But your party was also de-
feated.

Let

[ RAJYS SABHA ] o a matter of urgent
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SHRI BHUPESH GUPTA: Thas
does not matter. We have not
imposed section 144,
SHRI ARJUN ARORA: All the

candidates of your party even forfeit-
ed their deposits.

SHRI BHUPESH GUPTA: If 1 had
been in the Government and after my
defeat I had behaved in this irrespone
sible manner, you could have addres~
seq this question to me. Now the
Congress is the ruling party at the
Centre. It is not the ruling party in
the Metropolitan Council or in the
Delhi Municipal Corporation any
more. The people of Delhi have re-
jected this party clearly in this elec-
tion . Angd yet this Government, this
party in power, has had the temerity
to impose in this manner gection 144
Do I understand that New Delhi is

the zamindari of these discredited
Congress leaders  adorning  the
Council of Ministers here, on the

Central Council of Ministers? Or do 1
understand that New Delhi and Deltd
have passed out of their hands &nd
morally and  politically New Deind
and Delhi belong to the people who
are opposed io the Congress?

THE DEPUTY CHAIRMAN: That
will do.

SHRI BHUPESH GUPTA: Madam,
this is a violation of every democraus
law.

THE DEPUTY CHAIRMAN: 1 sa¥
Mr. Gupta, that will do.

SHRI BHUPESH GUPTA: 1
this is a violation. I  ask them
question. Do they realise that the¥
can be rightly condemned even Ty
libera) public opinion in this country
for acting in this manner?

54y
this

Finally 1 would like to know
whether they had any talk recently
with the representatives of these
employees after this provocative and
arbitrary order had been passed. 1If
so, what is the result of such talk!
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THE DEPUTY CHAIRMAN. Under
cover of Calling Attention speeches
should not be delivered. You should
restrict your remarks.

SHRI VIDYA CHARAN SHUKLA:

Speeches can be answered only by
speeches but I am precluded from
making a speech now. I will] deal

first with the last point raised by Mr.
Gupta. I may inform the House that
the Home Minister did meet the re-
presentatives of these people who
asked for an interview. He listened
to their submissions and assured them
that he would look into whatever
points they had raised there.

Now, Mr. Gupta in his usual man-
ner has raised a good many points
during his speech. First of all he
asked what kind of an annoyance
would be caused if these Government
servants were allowed to demonstrate
in this area which I have described
in my statement. I would only call
to his attention the demonstration, an
identical demonstration, organised be-
fore the former Home Minister’s resi-
dence, where highly abusive slogans
were raised and indecent things were
sald which would make anybody, any
decent man hang his head in shame.

SHR!I BHUPESH GUPTA: Do you
expect such a thing from  Govern-
ment employees, that they would be-
have in this manner?

SHRI VIDYA CHARAN SHUKLA:
The same organisation was behind
this demonstration and this would
have caused obstruction and annoy-
ance for all gentlemen and ladies liv-
ing in these areas.

SHRI BHUPESH GUPTA: Wonder-
ful ladies.

SHR1 VIDYA CHARAN SHUKLA:
"The magistrate in charge felt that
this sort of thing would happen and
that js why he promulgated this
order.

As the House knows, law and order
is a reserved subject with the Union

[5 APR, 1967 }
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Territory and the Metropolitan
Council has nothing to do with it
There is no question of consulting the
Metropoli‘an Council regarding this
essentially law and order matter.
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As far as this statement is concern-
ed, the Calling Attention notice was
given by Shri Bhupesh Gupta and as
soon as it was admitted we have cyme
forward in Parliament to make a
statement and we have made that
statement. There is no question of
anybody being afraid of facing any
demonstration. Let me say it once
and for all that Mr. Gupta should
not think that we have become
chicken-hearted and we cannot face
a demonstration. We can face many
demonstrations and even bigger de-
mgnstrations than this. It is not a
question of facing or not facing a de-
monstration. It is a question of
maintaining tranquillity and peace in
certain areas. It is not a questionr of
the Home Minister’s residence or this
Minister’s or *hat Minister’s residence.
The question is one maintaining
certain standards in certain areas of
New Delhi.

SHRI BHUPESH GUPTA: Who are
you to decide it unilaterally? We ars
here in Parliament.

SHRI VIDYA CHARAN SHUKLA:
It is for the law enforcing authorities
to take the judgment. Their judgment
may be right or their judgment may
be wrong. But they have to judge
according to the best of their ability.

i TEACER 0 IJITAIN)
”leqll Eﬁ £ h‘”a a fq;

Jgaamfa . g0 fFad ¥ a3
-

{1 TIAATATN qIq7  TAIZY

7q | & qqo FWro ATAIE FT T AZY
ag T § | guIR arw AW ored § afw
gAY Toie & A 9 § | gawt wwEw
a ¥ Y, Wifsd kadaga g v
A NFAT FOA G FT G, AT IW qAW
fafrzT 2
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wfa & siardiean & famre fean smam
M ag gard Aifa §, 7g 7w A1 7R
LR (- RN

SHRI RAJNARAIN: I want a copy
of the érder.

of; fae SR e ¢ g9 AT AT
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wifgd | 9T 144 % W7 £ FAF
Srgan g fF agt qe i S T
THE DEPUTY CHAIRMAN: He
wants the Order.
SHRI VIDYA CHARAN SHUKLA:

1 do not think we are called upon to
lay a copy of the Order.

SHR] BHUPESH GUPTA: Why
not? On a point of order, Madam.
Thig relates to the promulgation of
section 144. An hon, Member of this
House has asked for a text of that
order., It should be read out. It
should be presumed that he has got
the copy with him. Why is he sup-

(3 APR,
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lpyessing a particular order if it i in
his possession?

SHRI DAHYABHAI V. PATEL: It
Was promulgated in the city of Delhi
angd it should be available with him.

SHRI VIDYA CHARAN SHUKLA:
Madam, I say it is absolutely unes-
sential and it is never done, (Inter-
ruptions). But I have no objection to
reading it out or laying it on the
Table. Whatever the Chair may direct
I am prepared to do that. The Order
is this:

“Whereas the area south of the
Central Secretariat North and
South Blocks, Central Secretariat,
New Delhi together with its sur-
rounding localities are busy pub-
lic places;
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And whereas unrestricted holding
of meetings, processiong and de-
monstrations therein ‘or in their
close vicinity are likely to cause
obstruction annoyance or injury to
the public;

And whereas it is necessary to
take speedy measures in this be-
half to prevent obstruction annoy-
ance or injury or risk of obstruction
annoyance or injury to the publc;

Now, therefore, in exercise of the
powers conferred upon me by sec-
tion 144 of the Criminal Procedure
Code, II, R. K, Anand, Sub-Division-
al Magistrate, Tughlak Road, New
Delhi, do hereby make this written
order prohibiting the holding of
any public meeting, procession or
demonstration  within the area
bounded by Kautilya Marg, Club
Road, Aurangzeb Road, Janpath,
Rajpath, Vijay Chowk, Dalhousie
Road, South Avenue, Tin Murt
Marg without a written permission
from me, which permission if
accorded may be made subject to
such conditions as the said authority
may deem fit to impose . . "

SHR1 BHUPESH GUPTA: It is a
mala fide Order.

THE DEPUTY CHAIRMAN: Have
you finished your answer?
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SHRI VIDYA CHARAN SHUKLA:
Madam there is one more point.
Really there cannot be any answer
to the speeches.

THE DEPUTY CHAIRMAN: If you
have any points, you finish.

SHRI VIDYA CHARAN SHUKLA:
There is one point that I want to
answer and that is about the Funda-
mental Rights to which Mr, Rajnarain
referred. I do not think any Funda-

mental Rights are involved in  this
matter.

A UKATNAW - {qradan, oF

frm=
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SHRI DAHYABHAT V. PATEL:
This is a very serious matter signifi-
cance of which is perhaps Jost on many
people in this House. The matter to
which my hon friend, Mr. Bhupesh
Gupta, has called the attention of the
Home Minister is certainly g ma.ter
concerning Government employees
but who are these employees? 1Is it
a fact that 20,000 policemen of Delhi
assembled right from the rank of
Inspectors of police downwards—

every one of them—and for four
hours the Police Stations in Delhi
were emptly, unmanned? In Delhi in

which we have so many crimes every
day, every hour the Police Stations
were completely unmanner for four
hours. Is this how the Home Ministry
is functioning in the capital city of
Delhi? 1In the first place

SHRI AKBAR AL] KHAN:
don't approve of that?

You

SHRI DAHYABHAI V. PATELr
Wait a minute. I want to know
whether it is permissible for the police
force to form a trade union as they
attempted to do? In the second
place . . .

SHRI VIDYA CHARAN SHUKLA:
He is referring to something else.

[ RAJYA SATHA ]

to a matter of urgent 2480
public importance

SHRI DAHYABHAI V. PATEL:
Madam, I am asking questions.

THE DEPUTY CHAIRMAN: But

are you asking on this Call Attention
notice?

SHRI DAHYABHAI V. PATEL:
Certainly it relates to that.

SHRI VIDYA CHARAN SHUKLA:
No, no.

SHRI DAHYABHAI V. PATEL:
You are trying to hide the fact. It is
a fact that 20,000 policemen assembl-
ed from the rank of Inspector of
Police downwards and all the Police
Stations in Delhi were empty on
that day. It was because the Home
Minister failed to take action prom-
ptly, failed to take notice of the grie-
vances which have been pointed out
repeatedly by them, that they were
forced to this. The Home Ministry
wag lotally indifferent to the several
complaints made by the police in re-
lation to the way in which it had be-
come difficult for them to perform
their normal duties and therefore they
hag to take this step. Is this how
the Home Ministry is functioning in
the capital city of Delhi? Today there
js no one it seems who is responsible
really. Is this 3 Government or what
‘s it, Madam?

SHRI VIDYA CHARAN SHUKLA:
Madam, I think the hon. Member has
not probably understood the subject
of the Calling Attention Notice of MT.
Bhupesh Gupta. It is in regard to
demonstration that was proposed to
be held by the Federation of the
Central Secretariat and Allied Offices
Employees and it has nothing to do
with the police.

SHRI DAHYABHAI V. PATEL:
They are also Government employees

THE DEPUTY CHAIRMAN: Mr
Patel’s question is, did the police
also hold a demonstration and if so
why these employees were not per-
mitted?
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SHRI VIDYA CHARAN SHUKLA:
No; not on this day; nothing to do
with the promulgation of this Order.
1t has no connection whatsoever,

A g7 Tag Hemt  (Trored).
wEEAl, g7 #d mEed ¥ QA A
F §10F @ 3y fx ngwdYagRy
qwT ¥ fawr, A7 4 T@ qed A
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fra &t a&% g7 37 WX AT 34
w2d ¥ 19 et ot 91T & Sopdew
& ggM faem & art § #15 qrearaa
agr faar a1 1 gEd 719 ag § f feahy
¥ 59 ur Agmifaes wtfae 31 @
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3T fesquem Jor o210 @, @
yemifaey wifaa # w, Sl
Fifaa &1 faore, gt Fifaa wr
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S2 cat
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SHRI NIREN GHOSH (West
Bengal): Madam, I think the Delh1
police were quite right in staging the
demonsiration. I support them fully
since their grievances have not been
looked into. And the hon, Minister
should clarify why this right has
been taken away from the Central
Government employees. From the
order he read out, he says ‘injury to
some people’. What were the grounds
for assuming that they were going to
cause injury to people? Is it not one
of the Fundamental Rights to orga-
nise and to demonstrate? For how
many months have these issues been
pending before the Government? We
have experience of that. They say
“we will look into the matter”. And
they go on looking into the maiter for
years. After that, suppose the persons
concerned or the employees concern-
ed are not satisfied with their look-
ing into it or whatever else they do,
have they got the right to come out
on the streets and to demonstrate
and is it not taking away their Fun-
damental Right? He says it has not
been taken away. On the flimsy pre-
text of causing injury to people, they
do this, What grounds did they have
to think that if they staged a demons-
tration they would cause injury to
any people?

THE DEPUTY CHAIRMAN: That
will do.

SHRI NIREN GHOSH: Were there
any precedents? All these questions
arise and he should answer them.

SHRI VIDYA CHARAN SHUKLA:
It is the Magistrate’s order. I have
already explained our standpoint on
the question of Fundamental Rights,
which the hon. Member has raised,

THE DEPUTY CHAIRMAN: What
was the basis for the presumption—
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[(The Deputy Chairman.]
that is what they say. Did you fear
any kind of injury?

SHRI VIDYA CHARAN SHUKLA:
That was the assessmen*, of the Magis-
trate and we do not interfere with

the assessment of the Magistrate in
these matters.

SHRI BHUPESH GUPTA: It is an
executive order.

SHRI R. S. KHANDEKAR (Madhya
Pradesh): Madam, I would like to
ask this. The former Home Minisier

- so hurriedly got the Bill passed.
When the police did stage a similar
demonstration, what happened to
that law? In spite of that law, the
police could demonstrate before the
residence of the Home Minister. So,
what was the harm in the Government
employees staging ‘heir demonstration?
Secondly, what has happened to their
demands? May I know whether the
Home Minister is going to consider
their demands or is he going to set
up a committee to look into their
demands?

THE DEPUTY CHAIRMAN: Whose
demands?

SHRI R. S. KHANDEKAR: And
how much time will he take to dis-
pose of these demands?

SHRI VIDYA CHARAN SHUKLA:
May 1 respectfully submit that we
are not discussing it? There was no
demonstration by the police and there
is no proposal before the Home Minis-
ter.

THE DEPUTY CHAIRMAN: How
much time will you take—he is ask-
ing,

SHRI VIDYA CHARAN SHUKLA:
That is not the matter of this Calling
Attention Notice.
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. public importance
SHRI RAJNARAIN: Madam . ..

THE DEPUTY CHAIRMAN: Now,
I think we have taken enough ume
Nothing new ig going to come out.
You should also know when to stop.

Nt s o ey S ¥
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#fsrde @ Qar wmEx faww &%
TrATES & HiawTd 1 g foram &
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(No reply)

SHRI R, S. KHANDEKAR: Madsm,
my question wag with regard to :he
demands of the Government emplo-

yees not that of the police.
THE DEPUTY CHAIRMAN: 'That
is why I asked you about it. Now,

Mr. Khandekar has asked about the
Government employees. How long
will you take? Is there any time-limit
put on it?

SHRI VIDYA CHARAN SHUKLA:
In such matters there is no time-
limit. We shall try to hurry it up.

THE DEPUTY CHAIRMAN: Then
the House stands adjourned till 11 a a1.
tomorrow,

The House then adjourned
at thity-four minutes past
five of the clock lill eleven
of the clock on Thursday, the
6th April, 1967,




